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Reference from pre page.

ORDER

The Ld. Lawyers on behalf of the petitioner(s) and respondent(s) are present. The
matter is fixed for hearing of 1.A.12/2016 and 1.A.13 of 2016. The petitioner has filed
an application bearing No.12 of 2016 praying therein to amend in CA No.341/2013
by inserting paragraph 7(i) as contained in Schedule ‘A’ of the instant LA,

Heard both sides. The Ld. Lawyer on behalf of the respondent conceded to the
amendment in the C.P and further prayed, that he may be allowed to file their
objection, if any, in the main C.P. after amendment of the C.P.

In view of the above submission the petition of 1.A.12 of 2016 is allowed and
petitioner is directed to file their amended petition within a period of two weeks with a
copy to the respondents. The respondents are also directed to file their objection, if
any, within a period of two weeks. The objections-be confined to the newly added
paragraph only. The petitioner prayed for filing rejoinder. Further four days is, allowed
to file their rejoinder confining only to the newly added paragraph. . .- - -

=

Another I.A. application No.13 of 2016 is also fixed fqr hearing. The relief sought in
the said application is also the same as also |.A.12 of 2016. Since the |.A.12 of 2016
is allowed, therefore, 1.A.No.13 of 2016 stands dismissed as infructuous.
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Fixed the matter for hearing on 8" December 2016 for hearing of C.A.634 of 2013

MANORAMA KUMARI
MEMBER(J)




